
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Original Application No. 179 of 2023 (SZ) 

In the matter of: 

Tribunal on its own SUO MOTU based 

On the news item in “The Times of India”, 

Chennai Edition dt: 12.11.2023, under the  

Caption “Activists, local residents’ question 

Legality of tourism development work at Ooty 

Lake” and in “The Hindu” Newspaper dt: 12.11.2023, 

Under the caption “Residents stage protest at Ooty lake,  

Demand halting of illegal constructions by government 

Departments”. 

With 

The District Collector, 

The Nilgiris Collectorate, 

Udhagamandalam and Ors.      …Respondent(s) 

INDEX 

S. No. Date Description Page No. 

 

1. 

 

18.01.2024 

Status report filed by the 5th Respondent 

The District Collector, Nilgiris 

 

1 – 8 

 

2. 

 

15.09.2023 

Letter No. Ref. No. TNSWA1/345/2023 with 

Annexure 

TNSWA to The Principal Chief Conservation of 

Forests and Member Secretary, TNSWA, Chennai 

 

9 – 15 

 

3. 

 

31.03.2022 

G.O. (Ms.0 No. 85 

Tourism, Culture and Religious Endowments  

(T3-2) Department 

 

16 – 18 

4. 24.01.2023 Communication between The Reginal Manager 

(North), T.T.D.C. Limited, Udhagamandalam and 

The District Collector, Nilgiris 

 

19  

5. 09.01.2024 Letter to the Government for setting up of 

Adventure and Eco-camping sites at hill Stations. 

20 

(Note: The page numbers are at the top centre of every page) 

 

Through  

Dr. D. Shanmuganathan 

Standing Counsel of Tamil Nadu 

National Green Tribunal 

Southern Zone, Chennai 



BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT CHENNAI 

Suo Motu 

1 

APPLICATION N0.179 OF 2023(52) 

Versus 

1. Tamil Nadu State Wetland Authority 

3. PCCF Head of Forest Force 

2. The Tamil Nadu Tourism Development Corporation 

4. Additional Chief Secretary to Government of Tamil Nadu 

Environment Climate Change and Forest Department 

5. The District Collector, The Nilgiris. 

6. Tamil Nadu Pollution Control Board 

7. The Udhagamandalam Municipality (The Nilgiris District). 

..Respondents 

STATUS REPORT FILED BY THE 5th RESPONDENT 

1. I submit that the Hon'ble Tribunal on its own motion Suo Motu based on 

the News Item in "The Times of India' Chennai Edition dated: 12.11.2023. 
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under the caption "Activists, local residents question legality of tourism 

development work at Ooty lake" and in The Hindu' Newspaper dated: 

12.11.2023, under the caption "Residents stage protest at Ooty lake, 
demand halting of illegal constructions by government departments". 

2. The Hon'ble Tribunal in its ordered dated: 08th December, 2023 in the 

above case has observed that while the lake issue was registered as a Suo 

Motu case, there is yet another report published in The Times of India' 

dated: 08.12.2023 stating that 10 Hectares of marshland has been 

shrinking since 2012 - disappearing of Kandal Wetlands. It also says that 

one and half years ago, the Ooty Municipality evicted encroachers from 

the wetland and builta concrete parking lot there. The picture also shows 
the parking lot with paver blocks laid on that. The Hon'ble Tribunal has 
posted the matter on 20.12.2023. 

3. I submit that Kandhal Wetland mentioned in the National Green Tribunals 
report is situated in S.No.F/4/3 admeasuring an extent of 1.54.20 hectare 
of land in Udhagai Town West village. As per the extract from the Town 

Survey Land Register, the Land is classified as 'Ryot 'Punjai' and vest with 
Udhagai Municipality. As per the Tk.R.Dis.No.117/1908 and 

R.Dis.No.1768/1935, the Land was alienated to Udhagamandalam 

Municipality and has been in possession of Ooty Municipality since then. 
The land is not notified as a Wetland and the land is used as a car parking 

by the Municipal Administration. 

4. I submit that Section - II (4) of the Wetlands (Conservation and 

Management) Rules, 2017 states as follows: 

"4All Wetlands, irrespective of their location, size, ownership, biodiversity, or 

ecosystem services values, can be notified under the Wetlands Rules, except; 



a) River Channels; 

b) Paddy fields; 
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c) Human-made water bodies specifically constructed for drinking water 
purposes; 

d) Human-made water bodies specifically constructed for aquaculture 
purpose: 

e) Human-made water bodies specifically constructed for salt production 
purposes; 

D Human-made water bodies specifically constructed for recreation 

purposes: 

g) Human-made water bodies specifically constructed for irrigation 

purposes: 

h) Wetlands falling within areas covered under the Indian Forest Act, 1927; 

Forest (Conservation) Act, 1980; State Forest Acts and amendments 

thereof: 

i) Wetlands falling within areas covered under the Wildlife (Protection) 

Act, 1972 and amendments thereof; 

i) Wetlands falling within areas covered under the Coastal Regulation 
Zone Notification, 2011 and amendments thereof; 

5. I submit that Section - I (5) of the Wetlands (Conservation and 
Management) Rules, 2017 states as follows: 
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"5. 

Human 
- made 

wetlands 
are 

defined 
as 

wetlands 
that 
are 

planned, 

designed 

and 

operated 
to 

meet 
a specific 

purpose 

(such 
as providing 

water 
for 

irrigation, 

producing 

fish 

through 

culture 

operations, 

producing 

salt, 

recreation, 

preventing 

salinity 

intrusion, 

flood 

control 

etc.,). 

Only 

those 

hum
an-m

ade 

6. I subm
it 

that 

the 

O
oty 

lake 
is 
a M

an-m
ade 

lake 

constructed 
in 

th
e 

year 1825, 

during 
the 

British 

period, 

which 
is authenticated 

by 

the 

report 

titled, 

"Substance 
of Correspondence 

relative 
to 
the 

form
ation 

of Reservoirs 

and 

Canals 
in 

Coim
batore 

for 

Irrigation 

and 

Internal 

N
avigation, 

1831", 

subm
itted 

by 

the 

then 

C
oim

batore 

Collector 

John 

Sullivan. 

The 

follow
ing 

are 

the 

edited 

excerpts 

from
 

the 

above 

report, 

which 

proves 

that 

the 

O
oty lake 

is 

indeed 
a M

an-m
ade 

lake, 

constructed 
for 

irrigation 

purpose. 

One 

reservoir, 

under 

the 

"U
nder 

the 

native 

governm
ents 

tw
o 

dam
s 

had 

been 

form
ed 

across 

the 

B
havani, 

one at 

K
odivery, 

the 

other 
at B

havani 

near 

the 

junction 
of th

at 

river 

with 

the 

Cavary. 

W
hen 

the 

N
orth 

East 

m
onsoon 

is scanty, 

the 

second 

crop 
of rice 
is 

affected 
for 

w
ant of additional 

w
ater 

in
 

M
arch, 

when 

the 

grain 
is cut. 
So 

when 

the 

reconstruction 

ofa third 

dam
 

at K
annam

palayam
 

was 

planned, 
it becam

e 

necessary 
to 

devise 

ways 
to m

eet 

the 

additional 

dem
and, 

w
hich 

this 

dam
 

w
ould 

create 

for 

w
ater. 

This 

led 
to the 

idea 
of establishing 

reservoirs 
on 
the 

Nilgiris, 
in w

hich 

the 

river 

B
havani 

and 
its principal 

feeder, 

the 

M
ayar, 

have 

their 

sources. 

The 

present 

reservoir 
at O

otacam
und 

is form
ed 

by 
a dam

 

throw
n 

across 
village 

a 

a perennial 

stream
 

which 

falls 

into 

the 

low
 

country 

near 

Segoor, 

at the 

northern 

base 
of the 

N
eelgherries. 

wetlands 

that 

have 

been 

built 
for 

purposes, 

m
entioned 

at 

paras 
4c) 
- 4g) 

above, are 

excluded 

from
 

notification 

under 

these 

Rules" 

superintendence 
of 
the 

late 

C
aptain 

Fullerton, 

was 

form
ed 

at O
otacam

und, 

and 

this has 

com
pletely 

show
n 

the 

practicability 
of the 

plan.. 
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Independent 
of the 

direct 

benefits 
to 
be derived 

from
 

extending 
the 

canals 
of 

irrigation 
in 

Coimbatore, 
the 

project 

holds 
out 

other 

advantages 
of great 

moment. 

There 

appears 

every 

reason 
to 

believe 

that 
the 

works 

m
ight 

be 
so 

extended 
as to 

carry 
one 

canal 

into 

another, 

and 
to 

make 
a line 
of water 

com
m

unication 

com
plete 

from
 

the 

base 
of the 

Nilgiris 
to 
the 

neighborhood 
of Karur, 

where 
the 

river 
is 

free from
 

rocks 

and 

other 

im
pedim

ents, 

and 

navigable 
to 

the 
sea 
for 

eight 

months 
in 

the 

year. 

The 

im
portance 

of such 
a com

m
unication 

may 
be 

judged 
of by 
the 

fact, 

The 

pivt, 

however, 

upon 

which 
the 

whole 

schem
e 

turns, 
is the 

provision 
of 

abundant 

supplies 
of 

w
ater 

at 

all 

tim
es, 

by 

m
eans 

of artificial 

reservoirs 
to 
be 

7. I subm
it 

that 
as 

per 

section 
28 
of the 

Tam
ilnadu 

Tow
n 

and 

Country 

Planning 

Act, 

1971, 
the 

M
odified 

M
aster 

plan 
for 

Udhagam
andalam

 

Local Planning 

Area 

was 

published 
on 

25.02.2011. 

Under 
the 

Developm
ent 

Control 

Rules, 

Clause 
5 designates 
a Prohibited 
Use 

Zone 

(PH
) 

as 

that which 

com
prises 

of the 

areas 

w
ithin 

200 

m
eters 

depth 

around 

Ooty 

lake. Further, 
the 

proposed 

Ooty 

Boat 

House 

project 
is 

situated 
in 

Ooty 
M

aster 
Plan 
of the 
M

odified 

in 

Udhagam
andam

alam
, 

I subm
it 

that 

the 

activities 

like 

w
aterfront 

developm
ent, 

including 

Boat 

House, 

Installation 

required 
for 
the 

operation 

8. As 
of recreational 

gadgets, 

open 
air 

theatre, 

exhibition, 

circus 

fair 

and 

festival 

may 
be 

allow
ed 

with 

prior 

perm
ission 

of the 

G
overnm

ent 
as 

m
entioned 

in 

the 

M
odified 

M
aster 

Plan 
of U

dhagam
andalam

. 

that 
no 
less 

than 

700 

private 

basket 

boats 

have 

descended 
the 

Cavary, 

laden 

with 

the 

produce 
of Coim

batore, 

within 
the 

last 

seven 

m
onths." 

erected 
on 

the 

Nilgiris_and 

eventually 
in 

the 

other 

ranges. 

The 

w
ater 

must 
be 

detained 

there 
by 

dam
s 

when 
it is not 

wanted, 
to 
be 
let 

down 

when 
it is": 

M
unicipality 

W
ard 

G, Block 
5, Ts No.2, 

w
hich 

com
es 

under 

Land 
Under W

ater, 
as 

outlined 
in 

the 

M
odified 

M
aster 

Plan 
of Udhagam

andalam
. 

m
entioned 

per 
clause-8 
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State 

W
etland 

A
uthority 

in 

it's R
ef.N

o.TN
SW

A
1/345/2023, 

dated: 

15.09.2023, 

has 

m
entioned 

certain 

activities 

that 

are 
to

 

be 

carried 

out 
in

 

each 

district 

by 

th
e 

concerned 

D
istrict 

Forest 

O
fficer/W

ildlife 

W
arden/ 

D
eputy 

D
irector 

and 

M
em

ber 

Secretary, 

D
istrict 

Level 

M
anagem

ent 

C
om

m
ittee 

under 

the 

M
ission 

LIFE 

Cam
paign 

and 

"Save 

W
ETLAND 

Cam
paign" 

launched 
by 
the 

M
inistry 

of E
nvironm

ent, 

Forest 

and 

Clim
ate 

Change, 

G
overnm

ent 
of India. 

O
ne 

of such 

activity 
is 

prom
otion 

of low
 

im
pact 

eco-tourism
 

in 

m
inim

um
 

50 

9. I subm
it 

that 

the 

Tam
ilnadu 

th
e 

D
istrict 

R
evenue 

And 

accordingly, 
the 

G
overnm

ent 

have 

issued 

necessary 

perm
ission 

vide 

G
.O

.(M
s).N

o.85, 

dated:31.03.2022 

issued 
by 

Tourism
, 

Culture 

and 

Religious 

E
ndow

m
ents 

D
epartm

ent 
for 

"setting 
up 
of A

dventure 

and 

Eco 

cam
ping 

sites 
at 

hill 

stations, 

forests 

and 

coastal 

areas" 

and 
a sum

 
of Rs.320 

Lakhs 

has 

been 

sanctioned 

for 

the 

developm
ent 

activities 
at Boat 

H
ouse, 

O
oty 

and 

prelim
inary 

works 

have 

been 

initiated 
by 
the 

departm
ent. 

10.J 

subm
it 

that 

Regional 

M
anager, 

Tam
ilnadu 

Tourism
 

D
evelopm

ent 

A
dm

inistration 
on 

30.03.2023 
for 

approval 

under 

HACA. 

N
ecessary 

NOCS 

Corporation 

Lim
ited 

has 

subm
itted 

application 

to 

were 

obtained 

from
 

Public 

W
orks 

D
epartm

ent, 

Forest 

D
epartm

ent, 

Geo 

D
ivisional 

O
fficer, 

Fire 

D
epartm

ent 

and 

the 

sam
e 

was 

furnished 
to

 

AAA 

tech 

Departm
ent, 

A
gricultural 

Engineering 

D
epartm

ent, 

com
m

ittee 

for 

th
e 

approval. 

T
he 

AAA 

com
m

ittee 

M
eeting 

w
as 

convened 

on 

09.01.2024 

and 

the 

application 

has 

been 

forw
arded 

to
 

Hill 

A
reas 

C
onservation 

A
uthority 

(H
A

C
A

) 
for 
the 

approval. 

w
etlands 

including 
14 

R
am

sar 

sites. 

The 

Ooty 

lake 

Boat 

H
ouse 

project 

is one 

such 

eco 

-tourism
 

project, 

w
hich 

is perm
issible 

under 

the 

"Save 

W
etland 

Cam
paign" 

of the 

Tam
il 

Nadu 

State 

W
etland 

A
uthority. 
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11. 
I subm

it 

that 

the 

M
inistry 

of Environm
ent, 

Forest 

and 

Clim
ate 

Change 

(M
oEF&CC) 

has 

notified 
the 

W
etlands 

(Conservation 

and 

M
anagement) 

Rules, 

2017 

under 

the 

provisions 
of 
the 

Environment 

(Protection) 
Act, 

1986 
as regulatory 

fram
ework 

for 

conservation 

and 

management 
of 

wetlands 
in 

India. 
The 

Environm
ent 

(Protection) 
Act 

was 

enacted 

only 
in 

the 

year 

1986 

and 
the 

W
etland 

(Conservation 
and 

M
anagement) 

Rules were 

fram
ed 

only 
in 

2017. 

But, 
I subm

it 

that 

the 

Ooty 

lake 

has 

been constructed 
way 

back 
in 

1825 
for 

irrigation 

purpose 

and 

later 

transferred 

to 

Tamilnadu 

Tourism 

Development 

Corporation 

Limited 
in 
the 
year 

1972 for 
tourism

 
purpose. 

12.I 

subm
it 

that 
as 

per 
the 

National 

W
etland 

Inventory 
and 

Assessment 

based on 

Resources 
at 2/2A

 

LISS-III 

satellite 

data, 
the 

Ooty 

lake 

has 

been classified 

under 
the 

category 
of M

an-made 
lake. 

the 
2,01,503 
wetlands 

calculated 

from
 

the 

date 
of 

13.1 
subm

it 
that 
the 

Hon'ble 

Green 

Tribunal, 

Principal 

Bench, 

New 

Delhi, 
in 

its 

order 

dated: 

25.11.2021 
in 

Original 

Application 

num
ber 

No.351/2019, 

has 

directed 

that 

the 

principles 
of Rule 
4 of the 

W
etlands 

(Conservation 

(Inclusive 
of M

an-made 
and 

Natural 

W
etlands) 

that 

have 

been 

m
apped 

by 

and 

M
anagement) 

Rules, 

2010 

will 

apply 
to 

the 

Union 
of India 
and 

has 

prohibited 

any 

construction 
of 
a perm

anent 

nature, 

except 
for 

boat 

jetties 

within 

fifty 

m
etres 

from
 

the 

mean 

high 

flood 

com
m

encem
ent 

of these 

Rules. 
As per 

the 

above 

Tribunal 

O
rder, 

Prohibits 

in
 

the 
past 

14. 
As per 

the 

Letter 

No. 

314/RM
(N)/Ooty/2023, 

Dated. 

09.01.2024 
of 

Regional 

M
anager, 

Tam
ilnadu 

Tourisum
 

Development 

Corporation 

subm
itted 

that 

the 

proposed 

A
dventure 

activities 

are 

proposed 
to 
be 

ten 
years 

any 

construction 
of a perm

anent 

nature 

and 

hence 

tem
porary 

structure 
are 

not 

prohibited. 

level 
observed 
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constructed 
as purely 

15. 
I subm

it 

that 

based 
on 

the 

above 

said 

Rules 

contained 
in 

th
e 

W
etlands 

(C
onservation 

and 

M
anagem

ent) 

Rules, 

2017, 
it is 

very 

clear 

that 

the 

Ooty lake, 
is a M

an-m
ade 

lake, 

constructed 

exclusively 
for 

irrigation 

purpose 

and 

later 

converted 
for 

recreational 

purpose 

(T
ourism

 

purpose). 

Hence, 

the 

contention 

that 

the 

Ooty 

lake 
is a W

etland, 
as 

claim
ed 

in
 

the 

article 

dated: 

08.12.2023 

published 
in 

The 

Tim
es 

of India, 
is not 

m
aintainable 

under 

law
. 

I hum
bly 

subm
it 

that 
the 

structures 
put 
up 

around 

Ooty 

Lake 
is 

only 

tem
porary 

in
 

nature 

and 

not 

Perm
anent 

structures. 

I therefore 

hum
bly 

subm
it 

that 
the 

above 

said 

facts 

may 

kindly 
be tak

en
 

into 

consideration 

by 

th
e
 

H
on'ble 

T
ribunal 

and 

pass 

necessary 

orders 
as 
it deem

s 
fit 

and 

thus 

render 

justice. 

D
istríct 

Collector, 
The 
Nilgiris. 

T
em

porary 

structures, 

which 
is going 
to 
be 
set 
up 

at the 

B
oat 

H
ouse. 
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CamScanner

16



CamScanner

17



CamScanner

18



Irom 

TAMILNADU TOURISM DEVELOPMENT CORPORATION LIMITED 
O/0 THE REGIONAL MANAGER (NORTH): UDHAGAMANDALAM. 

The Regional Manager (North), TTD.C. Limited, 
Udhaganmandala. 
Respected sir. 

Lr. No: 313/RM(N)/Ooty/2022 Dated: 24.01.2023. 

requested - Regarding. 

To 

Sub: T.T.D.C. Linited - North Region - Announcement made by the Hon'ble 
Minister for Tourism 2021 - 22- setting up of Adventure and Eco 
camping sites - G.O. issued- Approval to commence the works 

The District Collector, 
The Nilgiris District, 
Udhagamandalam. 

Ref: G.0.(Ms) No: 85 Dated: 3 1.03.2022 of the Tourism, Culture and 
Religious Endowments (T3-2) Department, Chennai. 

I submit to inform that, as per the announcement made by the Hon'ble Minister for Tourism in the Tourism demand 2021 - 22, setting up of Adventure and Eco camping sites at hill stations, forests and coastal areas was announced. In the G.O. reference cited (copy enclosed) a sum of Rs. 320 Lakhs was sanctioned for setting up of Adventure and Eco-camping sites at Boat House, Ooty. The proposed Adventure games to be set up at Boat House, Ooty is enclosed and submitted herewith for kind perusal. 

Encl: Xerox copy of the G.O. cited. 

In this connection, I submit to request that, necessary approval may please be given to commence the Adventure activities at Boat House, Ooty. 

2. Proposed Adventure activities at Boat House, Ooty. 

Yours faithfully, 

Regionakmager (North), 
. amited: Udhagartaygalam. 

Copy to: The assistant Executive Engineer ©, TT.D.C. Limited, Ooty. The Manager, Boat House, Ooty. 

|23 

Copy submitted to: The Managing Director, TTD.C. Limited, Chennai -2 for favour of kind information. 
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BarUs 6T60ÞT: 410/2023/6.DIT-I 

siTLDT 601D TG0ÞT.05 

SnLLÜGuT(H60T LDMmjD )JOUGUB (Gpluy uflo 6lbsiUULL51, Bifl LDT6uíLD. 

2_351D6sÞTL 6UD 6JLLD/ 5EJTLÉ, 6UT0TG -G, ilonTH -05, b=J6T16| 616301.2 -6U NDLDUJo 

34 -39.50 GmaGLT uIJUISTAy wmußsl6), aDpIavm` BIG0pulsi sriloo "Setting up 

of Adventure and Eco-camping sites at Hill stations" srGp pioums 5SDDuls 

laliunloö sip 2 gsDaÖTL QVID GJfÎ (Ooty Boat House) uGsllao Guog@s1oTLLuL G 
Qugio JSIoîla siGoM1 uGo*lasoITG1 Starting Tower (Bungee Tower and Zipline). 
Suspension Bridge, Zip line landing cum Zip cycle tower foundation, Roller coaster, 

Giant Swing, Rest area with Food Kiosk -a6 D6D6VuÍL uITGJSTULs (HACA) LLD 

pULBAILGÞT Tamil Nadu District Municipalities (Hill Stations) Building Rules, 1993 

[bBT 

EITGT.09.01.2024 

TB6rfl6ö1 

FD0TLIBBUULOUT0o 6T60T (LpsûlotT6U siTDT6oÍl5BUULLEI 

IB6USlfl LDTOJLLD. 

GeTLiT 

B6vslfl LDITiLD. 
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